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Mr. Deputy-Speaker: There is an
amendment by Shri Siddhanti. I shall
put it to the vote.

The amendment was put and
negatived,

. Mr, Deputy-Speaker: The question
BN

“That this House takes not of
the statement made in the House
by the Minister of Home Affairs
on the 18th April, 19668 regarding -
the reorganisation of the presen:
state of Punjab.”

The motion was adopted.

15.08 hrs.

ASIAN DEVELOPMENT BANK
BILL

The Minister of State in the Minis-
{Ary of Finance (Shri B. R. Bhagat):
1 move:

“That the Bill to implement the
international agreement for the
establishment and operation of
the Asian Development Bank and
for matters connected therewith,
be taken into consideration.”

Mr. Deputy-Speaker: Sir, this Bill
@ it stands is a relatively simple Bill.
It provides mainly for two matters;
the first, according to clouse 3 of the
Bil!, provides essentially for payment
of share capital to the bank. Thes:
payments have been detaiied in the
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Bill. It iz needless for me to add that
before each payment is made,
budgetary approval of Parliament will
have to be sought and obtained.

covering the

The second is in regard to the ex-
tension in India of certain immunities,
examptions and privileges relating to
the Asian Development Bank, its
officers and employees. These have
been detailed in the schedule to the
Bill. I may say that these immunities
etc., are analogous to those enjoyed
by other international financial insti-
tutions including the World Bank and
the Regional Development Banks
serving other parts of the world such
ag the Inter-American Development
Bank and the African Development
Bank.

While the Bill thus formally seeks
to elecit specific concurrence of this
House to the matters detailed therein,
I am sure that Hon’ble Members would
like to go beyond the Bill to the real
subject-matter namely the Asian De-
velopment Bank itself. A copy of the
Agreement detailing the structure,
fuctions etc. of the proposed Bank has
beéeen supplied to each Hon'ble Mem-
ber. The growth of international in-'
stitutions that engage in ecnomic aid
operations in developing countries on
a multilateral basis has been a fea-
ture of the past ten years or so. The
World Bank and its affiliates, which
enjoy the status of being Specialised
Agencieg of the United Nations, have
discharged a signal role in the finaric-
ing of economic development in the
newly emerging areag of the world
over the past decade or so; similarly
there have been the United Nations
Special Fund and certain other activi-
ties of a multilateral international
character that have greatly helped
the development process. Yet, at the
same time, there has come to be an
awareness, and recognition, that there
is a legitimate role for regional deve-
lopment banks through which coun-
tries contiguously situated in the
under-developed areas of the world
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could cooperate among themselves,
and perhaps with capital exporting
countries, with the purpose of accele-
rating the process of growth. The
Inter-American Development Bank
that was founded some years ago has
done signal work in Central and South
America. The African Development
Bank which was a later creaticn
stands poised for action. The Asian
Development Bank with which we arc
now concerned is a logical further
step.

Hon'ble Members may ask what the
rationale js of such regional develop-
ment banks, and in particular, of the
Asian one. It is clearly expected that
it would be a surce of additional
capital inflows into the region for the
purpose of economic development; it
would there by increase the pace of
growth. Secondly, by the very fact
of being a regiona] organisation and
hence being, so to say, closer to the
ground, it would be in a position to
engage, with more expedition and
with morelocal expertise, in the eco-
nomei problems, programmes and
plans of the area than is perhaps
possible for global organisations; for
instance, it can use considerably more
initiative in identifying projects either
of a national or a regional character
that can be financeq to the benefit of
the country or of the region. Thirdly,
and quite significantly, it can help in
drawing the nations of the area closer
together in the constructive aspects of
human existence. It has been for long
India's view-point that the main cause
of unrest—whether national, regional
or international—is economic back-
wardness. In devising the Asian Deve-
lopment Bank as a tool for the
acceleration of growth in the area
on a cooperative basis, we may be
doing a lot to disarm unrest and to
relax tensions in the area.

It is, in fact, thve experience of the
Inter-American Development Bank
that its operations have led to certain
amount of economic cohesiveness and
that it is an useful adjunct to the gro-
wing sense of economic cooperation
in that area. It hag also been the ex-
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perience of that Bank that identifi-
cation of real needs, whether economic
or quasi-economic, can be done easier,
and the preparation of the project
done more expeditiously, if there is a
regional institution.

It is for these reasons that, under
the auspices of the United Nations
Economic Commission for Asia and
Far Fast, g lot of intensive work was
done since March 1964 toward the sett.
ing up of an Asian Development Bank.
It naturally took a few months for the
idea to catch on. Considerable support
was given by the encouragement ex-
tended by the Secretary-General of
the Uniteq Nations to this concept.
Under the auspices of the ECAFE,
missions consisting of senior officials
deputed by nine Regional countries
(including India) visited not only the
countries of the ECAFE region but
also Western countries inclusive of the
USSR and Czechoslovakia to muster
support for the Asian Bank. It is as
a result of this intensive work that we
have before us the ‘Agreement Es-
tablishing the Asfan Development
Bank" and that .a sum of $992.08 mil-
lions has already been found out of
an original target of $1 billion.

A word may be said about the
org tion of the pr d Bank.
The membership of the Bank is n
not only to countries in the region but
also to outside countries since it has
been recognised as being completely
consistent with the objective of the
Bank that external capita] be recrui-
teq for Asia’y economic development.
The criteria for membership are that
(a) ingide the region of the ECAFE,
membership in that organisation wil
be the deciding factor and (b) outside
the region, either direct participation
in, or association in some from with,
the Uniteq Nations will be a pre-
requisite. TEach country that is a
member will be entitled to have one
Governor the Board of Governorg of
the Bank. The voting rights will be
distributed 20 per cent equally among
all countries and 80 per cent in pro-
poration to their share capital. For
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everyday management, there wil]l be
a Board of Directors elected by the
Board of Governors in

MAY 14, .966 Development Bank Bill 16916

currency spread over a period
of five years; the incidence of these

with a prescribed voting formula.
The chief official of the Bank would
be its President to be appointed by
the Boarq of Governors and to be
aided by one or more Vice-Presidents
whom he can appoint with the appro-
val of the Board of Directors.

In its functioning the framers of
the Charter have been very realistic.
They have recognised that it is essen-
tia] to build up sounq traditions and
reputation for the Asian Bank and
have, therefore, confineq 80 per cent
of the capital subscriptions to use in
furthering distinct and viable econo-
mic projects, not more than 10 per
cent of the share-capital as also any
special funds that the Bank might
obtain by specia] arrangements with
any donor country, can be utilised in
other froms of assistance of a soft na-
ture. The Bank can also float loans
in the capital markets of the world
with the concurrence of the country
concerned. In one sense, it is g very
gooq feature thrat the Bank that the
Asiang set up for themselves will be,
30 to say, directed in the first instance
towards achieving a high credit-raiing
in the capital markets of the world;
it is by its own practice of financial
discipline and prudence that the Bank
can best serve as an example to
member-countries.

As I have already said, the share
rapital was expected to be § 1 billion;
when the work started, it was expected
that about § 600 million would be
1aiseq from within the region and §
400 million would be raised from out-
side. It is a matter of gratification that
the regional countries have contri-
buted over $42 milliong in excess of
$600 millions and equally a matter of
gratification that we have practically
reacheq the gggregate target. India’s
own total contribution will be U.S.
$93 million. Of this, only 50 per cent
will be called up and that too equally
in foreign exchange and in local

pay ts is shown in the Financial
Memorandum. With g subscription e
this magniture, India would be, within
the region the second largest contri-
butor to the Asian Bank, and within
all the membership, the third largest;
Japan anq theh USA wil] be contri-
buting $200 million each. That India
should be contributing more tham
many other Asian countries to the
capital of the Asian Bank is of course
in keeping with India’s position. The
contribution of a portion in convertible
currency comes as a time when our
foreign exchange situation is under
severe strain. Yet, we believe that
this strain is well worth taking since
the objective is good. If, as I hope,
the Agreement relating to the Asiam
Development Bank is implemented in
the spirit in which it was framed, {f
the Bank ig staffed and manageq om
the basis of merit and not of group of

individual interest, and if in
dealing with the Bank, member-
countries will remember that its

health is as important to them a5 their
own, we need have no doubt thut the
interests of economic cohesion and of
economic co-operation in ‘his region
would have been well served and that
India would have played a djue role
in it

15.18 hrs.

[MRg. SpEAKER in the Chair]

Procedurally, I would like to report
to the House that the draft Agree-
ment was finalised at a meeting of
Asian Ministers in Manila in Decem-
ber 1965 and that, I, as representative
of India, signed the Agreement. This
was only the first step; a country’s
accession to the Bank will become
final only when it has ratified its
signature and made its first contribu-
tion to the capital. This we hope to
do when both the Houses of Parlia-
ment are pleased to approve of the
Bill. When, according to Article 6§
of the Agreement a certain number
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of countries with a specified percen-
tage of total voting strength have
ratified their signatures, the first

Board of Governors can meet and
formally set up the Asian Bank.
I am sure that Hon'ble Members

would wish God-speed to the Bank.

I move that the Bill be taken into
consideration.

Mr. Speaker: Motion moved:

“That the Bill to implement the
international agreement for the
establishment and operation of the
Asian Development Bank and for
matters connected therewith be
taken into consideration.”

‘Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, I am sorry I
have to oppose this motion. My hon.
friend, the Minister of State in the
Ministry of Finance said that it was
a relatively simple proposition, that
I find it rather a disturbing matter and
this country would need a great deal
more satisfaction if it can really be
persuaded into accepting this Bill.

Sir, I was told by the Minister that
the agreement which this country has
already entered into for the establish_
ment and operation of the Asfan
Development Bank has been made
available to us, but as far as I know,
apart from the provisions of the
agreement which are listed in the
Schedule, we have not had access to
the other articles of the agreement.
The Schedule mentions certain things
relative specially to lmmu.nlty, exemp-
tions and privileges, but 'apart from
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me back to the fundamental proposi-
tion as to whether this particular
Asian Development Bank, projected
in the way it has been would be of
real assistance to our country

The Minister appeared to me to be
making certain naive assumptions
about this project being a very use-
ful instrument for the acceleration of
growth, and I felt it particularly when
he referred to the Inter-American
Development Bank which is not par-
ticularly an exemplar as far as coun-
tries like ours are concerned. We know
how in the American continent domi-
nation of US big money is made sure
by the operation of many agencies
among which is Inter-American Deve-
lopment Bank.

When this matter of the Asian
Bank had come, and this has been
pending for quite some time now, I
think since 1964, the question had
been raised in thig country as to how
Asian was the Asian Bank. Is there
a really genuine Asian bias to this
Asian Development Bank? The ans-
wer, I am afraid, is to be in the nega-
tive. This organisation is planned to
be completely dominated by the
United States of America through her
friends in Asia like Japan and
Thailand and also America’s Asian
cousin, Australia,

Right at the very start, I should say,
the Bank has got of on the wrong
foot, and the wool is being pulled
over the eyes of us poor Asians, I
am very sorry the Government has
swallowed the kind of bait which they
have put forward.

In the early days when this Asian
Devel t Bank wag in the process

that a major part of the agr
has not been laid before Parliament.

1 find also that clause 3 confers
wide privileges and immunities
though, perhaps, I should say, some
are doubtful persons, foreigners as
well as others. I am told, of course,
by the Minister that these exemptions
are similar to those enjoyed by other
international agencies in this country
as well as elsewhere. But that brings

of negotiation, the United States and
Japanese attitude towards it was
rather cold as could be seen in the
March 1965 meeting at Wellington in
New Zealand of their Economic Com-
mission of Asia and the Far East.
But all that coldness and indifference
on the part particularly, of the
United States and Japan, the two
major factors in this situation, sud-
denly changed when President Johnson
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made somewhat dramatically the
announcement that the United States
would put a billion dollars for pro-
viding assistance to South-East Asia,
to show the world that Americans
could dangle the carrot just ag they
were wielding the big stick in South-
East A8la. He also appointed at that
time the former President of the
World Bank, Mr. Eugene Black as
Administrator of this Fund which he
was  inaugurating. Atonce, after
President Johnson's announcement,
there began comings and goings,
Mr. Walter Rostow, the United States
top economic planner, went to Japan,
from Japan a high-powered economic
mission went to Washington and both
these countries suddenly began to
wax enthusiastic about Asian Bank in
a manner which was considerably in
contrast to the earlier reservations.
Overnight 3 lot of warmth was creat-
ed in regard to thig particular project.

It secems, however, that there is a
strategy for this Bank. Of the pro-
posed 1000 million dollars, about 500
million dollars are to be raised bet-
ween Japan and the United States of
America and Australia. Particularly,
with the help of countries like South
Korea, South Vietnam, Philippines
and Thailand, and Malaysia being
also drawn into this constellation, a
solid block of 600 million dollars
would be under the control of United
States and of Japan working in unison.
The rest of the Asian countries like
ourselves—India, Pakistan, Burma,
Ceylon, Afghanistan, Nepal and Iran
would contribute and control about
400 million dollars with India's share
at 93 million dollars as against Japan's
quota of 200 million dollars. India,
in this Asian Development Bank, will
be in a permanent minority. United
States and Japan, with all the smaller
countries in the Pacific area, which qre
virtually satellites, US satellites, will
dominate the bank management. Of
course, some Indians might have a
few glittering but inconsequential
jobs on the management staff, but I
do wish that that kind of thing do not
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tempt us into some very dangerous
parlours. My grouse is that India’s
position in the Asian Development
Bank will not be even as good as in
the World Bank where we had a per-
manent director, not an elective one.
Here the US-Japanese predominance
would be a ruling the roost. It is
common knowledge that a Japanese
would be the first President. Even
his name was not much of a secret in
recent discussions in different coun-
tries. India would have to take what-
ever position is offered to it by the
Japanese and the Americans and will
at no time be able to mobilise enough
voting strength to neutralise any »oli-

tical stand jointly taken by the
United States and Japan. And, we
know for a fact that these political

stands are taken in order to jeopar-
dise and vitiate and distort economic
policies which if the world was be-
having in a rutional manner would
really redound to the benefit of the
common people of our planet.

This position of inferiority is being
accepted by India with her eyes open,
by my friends of the Government and
their civil servants, to play the role
of bankers, and they do not even care
to grasp the basic issues behind all
these international banking operation
projects which are -linked up with
world politics on a scale which, I am
sure, our Minister of External Affairs
is beginning to understand, and when
he really gets a grasp of the matter
he ought to be able to intervene and
tell his colleagues that these are dan-
grous manoeuvres into which with-
out knowing everything about them,
we should not walk with our eyes
bound, so to speak, without knowing
what to do.

My hon. friend, the Minister, talked
about the African Development Bank
and I am glad that he did it because
in the case of the African Develop-
ment Bank, which hag come up well
ahead of the Asian Development Bank,
the Africans had successtully resisted

‘ the temptation of having their bank
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dominated by non-African powers.
But, as it is emerging, there is nothing
Asian about the Asian Development
Bank.

India seems hardly aware of what
it is doing to harm its own future role

VAISAKHA 24, 1888 (SAKA)
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Why have Asians done this to them-
selves? Why have we done this to
ourselves? Perhaps, one reason {9
that our Government has no appre-
ciation of what they are singing away.
Perhaps, there ig a fear that unless
t rights are given to the
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and stakes in the world y.
India should know what happens in
such places as the World Economic
Conference where Shri Manubhai
Shah, as the Minister of Commerce,
represented this country and came
back with a very good report about
the potentialities. India should know
how certain financial interests operate
in the world and India should know
in particular the set-up in South East
Asia and the Pacific Sea Board where
American influence is tnday active in
a manner which is so blatantly obvi-
ous in South Vietnam.

Early in December last year there
was a meeting in Manila in the Philip-
pines where steps were taken which
hclped the United States becoming the
virtual director of the so-called Asian
Development Bank. After this we
found in the American press jubilant
comments as to how this Asian Deve-
topment Bank was a kind of a blind
for American supremacy in that part
of the world. The New York Herald
Tribune wrote with satisfaction how
the Bank would be managed by the
United States. Some Asian countries.
it was true, were asking for a greater
share in management for Asians, but
their demand lacked muscle. “Muscle”
i1s exactly the word used by the New
York Herald Tribune so that, ul-
though called an Asian bank, it would
really he a smaller edition of the US-
managed World Bank.

This kind of confidence which was
shown by a very knowledgeable news-
paper like the New York Herald
Tribune was not without iustification.
The charter of the Asian Bank gives
majority votes to the industrial coun-
tries led by the US amd her associates"
in Asia, like Australia and New
Zealand. This charter hag been :1gn~
ed on the dotted line by the ministers
of Asian countries including, unfor-
tunately, ours.

industrial countries, capital will not
come to be nighted countries like
India. Simple civil servants from
several sma!l Asian countries are
asked to draft the Bank’s charter
without being bankers. They do mot
realise how the power of manage-
ment stands related to voting rights.

Officials have, perhaps argued that
since non-Asian countries will have
40 per cent of the equity, Asians will
have the majority vote. But actually
that is not the way in which things
happen in these internatfonal organi-

sations. Technically whatever the
position might be, the set-up is such
and American ways of controlling
certain other countries, which nare

virtually its satellites are so much
there that we shall be in 3 very diffi-
cult situation.

Then again the Economic Commis-
sion for Asia, which played an impor-
tant role in preparing the Bank's
charter, has perhaps been found to be
sadly deficient in technically effective
leadership. They were people drawn
from many countries but they were
usually such as could be depended
upon to underwrite Unitd States’
interests and the United States' view-
point. We find, for instance, that two
of these Economic Commission for
Asia officials were from the Philippines
and the other came from Costa Rica
from the staff of the Inter-American
Development Bank. The ECAFE’s own
staff is so weak, so muddled, so diffi-
dent that they are unable really to
understand the position.

Then, we have also to remember
the most important factor which is
quite patent in the present day that
the United States ig now setdling down
to a secure position from which to
manipulate Asian economic policies
thanks to the emergence {n the Pacific
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Sea Board of, what may be described
as, an American Asia and that is link-
ed up with so many things which gre
happening in that part of the world.
What happened in Indonesia lately in
which the hand of the CIlA. was
visible to whoever had eyes to see?
That was the part of a grand cons-
piracy in order to make sure that the
entire Pacific sea-board becomeg the
American sphere of influence in Asia.
Therefore, we discovered that there
are on the pacific sea board countries,
a whole string of countries, who seem
to have no choice—Mr. Swaran Singh,
the External Affairs Minister knows
very much about it—but to be ncsed
by the United States at the opresent
moment.

.

Our misfortune ig that India, our
own country, is too preoccupied with
their problems, internal as well as ex-
ternal. We are unable to offer any
leadership to Asia even in terms of
ideas let alone in terms of money and
that is why we have to go about with
a begging bowl in our hands, that is
why we have to consign away our
economic freedom in dozes which are
so sugar-coated that we do
not quite see the essence of the
matter. We are too preoccupied
with our problems and are unable to
offer any leadership to Asia in terms
of ideag even let alone in terms of
money and we leave smaller States,
our neighbours, our potential friends,
to remain happy in a state of serfdom
to the United States. Therefore, in
our part of the world, there is grow-
ing most unhappily, and our country
will have to take note of it sooner or
later, if we do not do sooner rather
than later, we shall have to pay penal-
ties, a sort of negative equilibrium
where conflicty and suspicions among
themselves are holding down all these
countries and the little powers are
joining hands to make things gafe for
Westerns, particularly, United States
volicy interests in Asia.

1 concede that gome useful results
im terms of figures, 1n a petty sense,
may emerge from gn American-direct-
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ed Asian Development Bank which it
is going to be but they will be results
conceived and supported in the inte-
rest of United States foreign policy in
Asia which will not be the same as
the aims and objectives of an Asian
long-term economic policy. For a long
time, the dream of Western policy-
makers has been that of creating
enough divisions and diversions within
Asia so that conflict of interests here,
among ourselves, will create a nega-
tive balance. That dream, that bad
old dream of the neo-colonialists
seems to be in the process of realisa-
tion as reflected in the structure and
the composition of the Asian Develop-
ment Bank. The Western objective
today is the same as that which led
the United Kingdom diligently in this
country to work for the partition of
India and set up Malaysia as a separate
entity in order to frustrate the larger
and genuinely Asian concept of Map-
hilindo. The dream of these neo-
colonialists is nearing fulfilment be-
cause India and Pakistan are cancell-
ing each other out in mutual conflict
and the small South-East Asian coun-
trieg are rushing like chicken under
the American wing, all too ready to
accept the United States economic and
military aid projects which are con-
ceived essentially in the foreign policy
interest of America but which unfor-
tunately for us are being publicised
as Asian development projects.

It is not just an accident that the
Economic Commission for Asia holds
most of its gseminars and meetingg in
placeg like Manila, Bangkok or Tokyo
or that the 9-Nation Economic Con-
ference of South-East Asian countries,
mostly of American Asia, held some-
time ago in Tokyo talked about weld-

ing together development policies.
That was under Japanese and Ameri-
can guidance. This was to be the

nucleug of an Asian development plan
with a high falutin title which gives
my friend an opportunity of coming
before us to suggest that here is en
ir t little h about which
nobody need have any Wworry, #t is
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relatively a simple matter, you just
accept it and there is hardly any audi-
ence in the House even to listen to
what the Minister says. Nobody cares
to read it; people are busy with all
kinds of other things in the Central
Hall and elsewhere and this kind of
very important economic proposition
is placed before the country, before
the Parliament, pushed through, with-
out us knowing a great deal about fit.
We cannot give okay, g line clear to
the Government unless we know more
about it,

Neo-colonialism securing many nota-
ble successes under the aegig of the
Economic Commission for Asia and the
Par East is a fact of recent history, and
the Government of India wittingly or
unwittingly is lending a helping hand.
So. 1 am quite disturbed; I am very
disturbed by this Bill. I am not at
all satisfled with what the Minister
says.

As far as I know, we have not got
the full text of the agreement except
for g few extracts which are included
in the Schedule to the Bill. At least,
I have had no access to it. I asked
my hon. friend, Shri Kamath about it.
He is a very diligent person, and a
very diligent Member of this House,
and he keeps track of what ig supplied
and what is not supplied. But we
have not got the full text of the
agreement. But even so ..

Shri B. R. Bhagat: On a point of
clarification. The full text was circu-
lated to all the Members by the Lok
Sabha Secretariat on the 27th April,
1966.

Shri H. N. Muokerjee: I am sorry; 1
stand corrected, if the text was circu-
lated to everybody; but I have no:
got it myself. I asked Shri Kamath
about it. I am sorry he is not here at
the moment to confirm me. Anyhow,
1 accept the hon. Minister’s statement.
But even if the full text was there—
after all, we could guess what it is,
from what is included here; the more
important provisions about exemptions
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from judicial proceedings and other
kinds of immunities and privileges are
delineated here—I am completely un-
satisfied with this. The point that I
want to raise is this. I am glad the
External Affairs Minister ig here. This
Is a matter linked up with our foreign
policy objectives. This is a matter
which we should go into very much
more deeply than we have had a
chance of doing. Thig js a Bill whicn
should not be hurried through in this
House. The country ghould have a
better opportunity to find out what is
what, We have it in our papers like
the Economic Weekly, which has
ceased publication lately from Bom-
bay, calling this the American Asian
Bank. I might be in the bad books
of Government, and whatever 1 sav
might be disregarded by Government,
but here i8 a very respectable acade-
mic economic journal which after very
serious consideration of all the nego-
tiations which preceded this project
ot the Asian Development Bank asks
very fund tal th about
this being virtually an American
Asian Bank. Today's situation being
what it is, when there is an attempt
all over the world to campaign
against India, to blacken our reputa-
tion, by seeing that we are in the
American pocket, that we are in the
American sphere of influence, that
we are going the way of South Viet
Nam and South Korea and Taiwar
and Philippines and God knows what
other country, when this kind of
thing is going on, and when we know
for a fact ourselves what the dangers
are of the American kind of infiltra-
tion in different countries, the neo-
colonialist  infiltration, imperialism
in a new guise, when we know all
about it, it is very dangerous to enter
into this kind of agreement. Then
again here even compared to India's
position in the World Bank, her posi-
tion would be much worse. We do
not have a permanent seat on the
board. We have an elective geat. And
what are the methods of election? The
hon. Minister has said that the voting
rights will be 20 per cent equally for
all, and 80 per cent relative to share
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capital, which would make it impos-
sible for India, unless India’s candi-
dature is supported by the USA and
Japan, ever to be in the directive
apparatus, and fndia from what °t
looks like has already agreed to take
a back seat and to work in the fa-
shion that American and Japan lea-
ding the so-called Asian develop-
ment project want us to take.

That is why I object to this thing.
I do wish that Government had the
good sense to withdraw it for th>
time being, and to bring it up before
the House next session and give the
House a better opportunity when it is
more in the mood to try and probe
and understand the implications of
this matter. I am not an expert in
these things, but I have access to cer-
tain material which makes me {feel
extremely apprehensive about it
Therefore, 1 would ask the Minister
to withdraw if he possibly can this
Bill and in any case if he gocs ahead
with this, I shall have to be cons-
trained to oppose it with all my
strength.

Shri Sham Lal Saraf (Jammu and
Kashmir): I have heard every worid
that my hon. friend Shri H. N. Muker-
jee has said on this Asian Develop-
ment Bank Bill. First of all, 1 would
like to say something with regard ‘0
the utilisation of ; bank like this
Our country being backward. we
want to develop it, and we want that
there should be all-round develop-
ment. For this, certain things are
needed, and about these we mnust be
very clear jn our minds. We must know
when to get those things, how to gnt
thoge things and wherefrom to get
thoge things.

Ag far as our country js concerned,
our resourccs are limited. So the
resources will have to be secured
from some quarters. What can be
those quarters? To my mind, those
can be quarters, which are first of
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all friendly with India, and secofidly,
which are in a position to advance us
certain things. Naturally, keeping
that in view, we shall have to be
naturally selective on this matter.
If we take the European cuuntries,
for instance, which are in a
position to give us help, they are
West Germany, Sweden, Switzerland
and Great Britain, though not the
latter could give as much help as the
three other countries. Now. the point
is this. What are the conditions
urder which we can secure this help*
To what extent are they prepared to
give? If you go into detail as to tne
conditions and termg on which these
countries are prepared to lend .o
other countries, I must say very
frankly that it will pnot lead us any-
where. We are g developing country,
we are going to develop in g big
way. We have to ask for bigger
funds and bigge:r assistance.

1 must not forget one thing. As
far as political strings are concerned,
they must be there. No country
would lend to any other country on
terms absolutely free of any strings.
Take America, UK or any othe:
country. They will have strings.
But the question ig whether the assis-
tance is given with strings which will
be acceptable to us. We have to see
to that. I am the last person to say
that it will ever be possible to get
aid without conditiong attached.

Therefore, we have to be selective
and see whether the strings attached
are in any way such ag will jeopar-
dise ou. political freedom or econo-
mic freedom, whether it affects our
freedom to talk and discuss and whe-
ther it infringes on our rights in
other ways, whether it infringes our
policies, national or international.
Keeping that in view, 1 do not se2
why should we go in for aid nr}d
assistance from other countries mn
order to develop this country.
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Today my friends have often been
saying that we are going with a beg--
ging bowl. I would not say that,
certainly not. In this country, we
have either to sit idle or move for-
ward, make moves to enhance our
production, create more wealth in
terms of money in the fields and fac-
tories. Only it we embark on the
latter effort we will be able to in-
creasc the wealth of the country and
lead it along the path of develop-
ment and diversify our production in
differen: ways so that our people can
be benefited.

Keeping that in view, we should
make every effort. Today every
effort is being made to augment our
export trade. In respect of certain
things in the export trade, it may be
a happy augury today. But how
long will it last? I cannot say.
India, though it started late, is today
in a position to export her goods to
countries far advanced in termsg of
industrial development, like America
and some European countries. We
have also been exporting to Australia
and New Zealand. But how long will
that last?

Therefore, we have to take the South
East Asian countries round about, Ex-
cepting Japan, all the countries in this
region are backward. Why should we
not have unity of outlook, unity of
thought and unity of action with the
common object of economic develop-
ment in this region? With this sbject
in view, all the countries of this re-
gion can pool their resources, put
their heads together. They can get
assistance from friendly countries Jike
America. If they are prepared to ad-
vance assistance to us on terms accept-
able to us, 1 say yes. We are not

agshamed to seek and utilisc such
assistance. We do not feel any hesi-
tation in going to any other country
for the same purpose. Take Russia.
‘We have great respect for that country
and the way they have developed
their country. We need assistancc from
them also. Today we are getting it
also. I do not know why there should
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be any hesitation in seeking assistance
on our terms.

Let one thing be made very very
clear, When we seek angd get assistance
from other countries, those countries
have also certain interests in mind.
All that we have to sep in accepting
assistance is that two or three things
are safeguarded, namely, our political
freedom, our internal freedom and our
economic freedom. We have to see that
these things are in no way jeopardis-
ed.

Reading the Bill. with the ugree-
ment, 1 think it is a purcly business
document. It is a purely business
agreement, it is nothing more, noth-
ing less.

My hon. friend Shri Mukerjee, has
sald about the directorate. Of course,
I have a feeling that now that we are
subscribing nearly one-tenth of the
total paid-up capita) of this bank, there
should be a permanent seat for India
on the board of directors, a permanent
director should have been given to
India for the reason that we will be’
subscribing nearly one-tenth and we
belong to this part of the world for
which it is being set up. though I may
not lay very much importance on that,
because there are other things also.

Countries living in this whole area,
including Middle East countries which
are also backward, must think of ali-
gning themselves in a number of ways
in order to help themselves in trade,
commerce, industry and other deve-
lopment purposes. Keeping this in
view, if an opportunity is provided
where a number of things which we
waste today can be saved, 1 think I
would welcome it.

What happens today? Last time we
had conflict with Pakistan. Coming in
conflict may be one thing, but at the
same time the aid-giving countries
from whom we were receiving aid,
stopped it altogether. How it has re-
tarded our progress is a matter which
should be gone into. We could not
get components for our civil produc-
tion, no machinery, we could get no
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foreign exchange for other things. The
result is that today the backlog is quite
heavy. This is one of the results be-
eause we could not have any foreign
exchange readily available for us
which could be utilised for such pur-
poses. Keeping this in view, if there
is a bank readily available, with finan-
ces readily available for our use, why
should we not make use of that, be-
cause that bank will be helpful to us
both for export and for our imports?

Asian

If I am correct, after we become a
member of this bank, what we earn by
way of export trade will be in foreign
currency, and that will remain depo-
sited at our credit. Is that not so?

Shri Nambiar (Tiruchirapalli): That
is 30 even now, even without this
bank. There is nothing new about
that.

Shri Sham Lal Saraf: Let me explain
what I mean to say. Today we have
to remain subservient to America and
Uniteg Kingdom. Keeping that in
view, if the rules of this bank are such
that we are able to get foreign cur-
rencies whenever we need them, that
shoulq be accepted. Certain countries
are prepared to give aid which we do
*ake, in a number of ways we take
it, but if we have a better way in
which everybody is agreed, I do not
know what harm there is in it. Keep-
ing this in view, I would certainly say,
in case we are able to get a permanent
seat on the board of directors—I think
India should seek it, India will deserve
it because we are contributing one-
tenth—in order to be much nearer, in
order to understand our trade prob-
lems, commerce problems with our
neighbours in Southeast Asia and other
countries in the Middle East, if they
are prepared to join this bank or have
some dealings with this bank, this
should be very much acceptable.

And then also, wherever we need
foreign exchange for a number of
things, I think it will be easier to
utilise the foreign exchange that may
be at the disposal of our country in
this bank.
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With these words, I fully associate
myself with the feelings expressed by
the hon. Minister and say again that
we should try our utmost to get a
permanent directorship on this bank.

=it wr fag (T1EdX ) : wemw
gy, ¥ wo fadws &1 awdw w@r
g @F I\ & Fow femw § o
oY ovit gad frdy § = gudlf arn
N fagra Y oF seqa f6y @ @,
IAA TF 937 A% 48 97 FF g wwdEr
iz ofet 2w 9 aga s favik
AWwE) A Hagag @ fr afz
& 97 #Y flaT & quw @ 91, A
IJAET TF wTd Sq17 7 ¢ 6 gw atwn
& Tl F O ¥ oF agwar &
¥ ofed v % ) 3 wHQwT &
AT AFIIANFTOF TET § | T
I g ¢ A% ¥ g9 FQ &,

&7 1955 7 faFmw-
Wi AW 9T N H 91, IF A WA
T 91, AT q9 1963 F ag I HT

@ § WX EEET AWy afent 3T
wd agaeqy 9T 9@ AT 8 )@ w6
afad =@ 3% oo ¥ W W
# 0t wferrg a1 g AN aw@ W
T8 W @

ofs g®, Sumemw wgew,  ofmar
& W F @ ¥ o|T AT qT AR
& W s wifew ok aosithe gfe
¥ oraww §, N ag v IEET %
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e A% wwA fag § wwar §
i ¥ gw ofeaed B & wfa oo
A gferm s @ adgu g, ®
AT W AW T T FA § fAg
™ wae §Y A9 5y, frawr ador
ag gt fe o awdw g oferd 3w
¥ fagey wfge ar ar ofrl) 3w @
faaar  wfgg a1, ag g% A& faen
o 7z 8Y T ITTEHEAT & ww
g 1 9g A e Sfed gun g,
famst wrm afz qoAt gdar & F@r
T £ @ 2, A aEa g A R
G [T AW AT HT THAT § W7
w9 TWTE FY oferar & SuY F AT qwar
2 VT g oy qEwaE @ R e
% ¥ ara gW ] A a7, A% A
T wg faer o @ o g
wifs @ ¥ 9N reqr N wk §, B
AG AX W AT R T g, WA
T & fF v § daw et g
@ i, afer M g em F so
sfre Wt oot | ag A oafz
T g ofimrd 2w § omt @
oY Y9 w1 wfwury oy g @ e S 3w
¥ IR agT AT T A™ARY ATTETY
T N | W W w9 eTew
fasa & faw ow & gfenn & Fad
g &, foaY goft g7 wmara w7 AW, I
@ arwmw ¢, dfew sfew wwpea
fNgfc dagaa e g w W
T § WA $ @ @ R fag
w1 TET T Ehm, A 3w ¥ gard
afrfeafa Wi garar a=ger faeme wmam
W) g aga wiew fil a% s
@ W wifew gfe & frw o=
W AT IWF AT qga qferw
& g

W T ¥ gt v § e S
W ¥ g 93 fafoma §r wolr gof
i §, W AR IEA I & T

-

aoft it W agm ¥ wfaw w1y
Q¥ AT ETT0 FAATAT AT}, AT AE AT
fe gat o @ @ fade oA
ot o v}, e oy oW
frirae ¥ e ¥ fgama & g fremee
e N Wyt W A §, AW 9w
st 3 T gl o TN i ond
R smEY ¥ AEr § e endt oo
fdft @ & ¥ PN, @ gfeewm
Y@ AN 26T AR A6 HIE O
& e v FT g, fomwr wd

5-_

200 fafeaw woy #t gy & 8,
e o @t fan =vere T
frat mar f ofmn & fae a8 @
¥ @& a wiET AR o e
o & o w9 o, Afer wraad
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¥ gfew ¥ A sfa wm oA
# fr &% 7 T FAFH F B
o fr AR ofirr & = ¥ gz 4
e w18 a1 qfmar & = @ #
qear §), o8 @@ A &1 afz =@
&% & yTHTE gL T7 T AT g
W A A &) g IFTEEA
& F o ¥ gel 99 w7 6 g
JERTT AT @A ) g UR WA AT
f& g @ & @, =\ T & AgEr
¥ gfestw §, Y 3© T g faaor
1 & ¥y qeur 1 faaw A ®T
¥ qamm ag sser ¢ & gw g
e T F A AQIIAT T TEHT ATH
I |

W o § R o
wrert AR A TR awd A5
Wi aF gaA §, AT GAT @A g
FmoTl % FawTa W me & Favior
gearfe & faw Wt =g oft fear wwar
¢ & mmww ¢ R owm o7 v
Al g § ag qv &y g s awq
fr ag o1t M9 AR ¥ fawm
yarafga § 1 ofew gz Fwiw
g 0% ¥ 7@ 9N v § # faw
Y graw @At 31 3w & feAr gATC
qfiare Wi ¥ g% aga TN ArEvaEa
§ vy w e fowr 7
awiwY W WYe fweor faww
Wit H AT 97w g W T
fad zw ofward 2wt ¥ xw #1901
@ W AW F W fawor w1 w1t %
& g fegr o oawar & 0w @
frar o1 qEaT gAY AW weeT § 1wy
o @ WSazE e gt § N oW
W ok gat A & Awafag § afe
Qa1 A7 & faer w7 @ I A
T ow @ st g @ EEA
oo gE e v wrw Rty &
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ofiar g€ § & 397 famw Wi A
AT E | A FE AT AW
e stant gy £
X IT FT AFFEAE Ay qga TEaq
¥ ot ofmrd W & faam fafa
ERR A wm Ay g
Y ) A A A w8 e g
o7 3T F AT A foay o) dfad g
7T T AR AT 1Y F A6 G &1
/A WF F myT faay & g g
g9 I @t I F fawr o=
A WA WP §yag W g fE
W& fuos g gr fm AR 1@
wfafer awom & ferr g Afafes
gy & fod ag & @ 7 7,
afFa nw ofnart frem 45 & fadus
7 FYE Aot 78 sy + § wmEar g
& WITAAT FY 30 F 1 N7 9@ FX AgAA
W Tfd AR Aq@ W WO
ifed 1 ofim g1§ F A g Fe
T1fgd | 39 7Y faw 7z T Arww F
fo 3@ &9 T wmaey § o @ F
o a7 A A S A A g gml
W Fr qET & wwEr fad &) {w
W X T §F &7 qET AHM, Jq4 T
FAIT STITE 7G0T, FAR NET JeqTEA 47
TER N AW T A g AIATA AT
T FTR! W a4 oqfvedt 251 o7 fie
aft @ T

# o fagaw #1 quimar W
FATE |

Shri Muthiah (Tirunelveli): Sir, |
rise to support the Asian Development
Bank Bill. 1 do not share the mis-
givings of the hon. member, Prof.
Hiren Mukerjee. I do not like to read
political motives in the establishment
of this financial institution, viz.,, the
Asian Development Bank. It is a new
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financial institution set up for promot-
ing the economic development of the
countries of Asia and the Far East in
accordance with an international agree-
ment. It fulfills the long-felt need of
Asiatic countries to have a bank of
their own. What the World Bank is
for the countries of the world, this new
Bank will be for the countries of Asia.
This will play a vital role in the eco-
nomic development of the developing
countries of Asia. It will prove very
useful to India in financing its impor-
tant projects, national and regional.
Today important projects in India like
the Sethusamudram project are being
held up for want of funds, particularly
foreign exchange and this bank, I am
sure, will give sufficient financia) aid
to take up and to expedite a number
of important projects in our country.

The objects of the bank are:

1. Close economic cooperation among
the countries of Asia for achieving
efficient utilisation of their resources
and for accelerating their economic
development.

2. Making funds available for the
economic development of the develop-
ing countries of Asia by mobilising re-
sources from within and outside the
Tegion.

3. Promoting the external trade and
intra-regional trade of the member-
countries. India is short of foreign
exchange today and it will have to
increase its foreign exchange by in-
creased exports. This Bank will help
in stimulating exports to the members
of this Bank.

The functions of this Bank are:

1. Promoting investment of public
and private capital in the region for
development purposes.

2. Providing technical assistance for

the tion of develop t projects.
8. Cooperating with the United
Nations and its subsidiary bodies in-
Tudi the E ic C iasi for

Asia and the Far East and with public
international institutions.
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The membership of this Bank will
be open to members of the ECAFE,
other regional countries and non-re-
gional developed countries which are
members of the United Nations. The
members of the Bank at present are
19 countries in Asia and the Fur East.
The Bank also has non-regional mem-
bers ang they are UK, USA, Canada
and West European countries. The
authorised capital of the Bank is 1,000
million US Dollars. It is divided into
one lakh shares, each having a par
value of 10,000 dollars.

Each member-country has to subs-
cribe to the shares of the capital of the
Bank. The initial subscription shall
be paid in five instalments, 30 per cent
10 be paid in gold or convertible cur-
rency and 50 per cent in the currency
of the member. The Bank will accept
from any member promissory notes,
issued by the Government of that
member, in lieu of the currency of the
member angd such notes are non-nego-
tiable, non-interest-bearing and pay-
able to the Bank at par value on
demand.

The total contributions of regional
countries amount to 700 million dol-
lars and the total contributions of non-
regional countries amount to 300 mil-
lion dollars. Among regional coun-
tries, Japan's contribution is the larg-
est, i.e. 200 million dollars; India ranks
next and its contribution is 93 million
dollars. Among non-regional countries,
the USA contributes the highest share,
i.e. 200 million dollars. India's initial
subscription of 46.5 million dollars will
have to be paid in 5 instalments begin-
ning from 1966 and ending in 1970,
half this amount in foreign exchange
and the other half in Indian rupees.
The remaining 46.5 million dollars is
to be paid later when the call is made.

The Bank will provide loans to any
member from its own resources of
from money borrowed in capital mar-
kets. In providing loans, the
will furnish foreign currency to a
country which needs foreign exchange
for its projects, or will provide local
currency. The loans will be for the



Asian

16939

[Shri Muthiah]

financing of specific projects, national
and regional. The Bank will charge,
in addition to interest, a commission
on direct loans made by it to a mem-
ber. The commission will be one per
cent per annum. The Bank will
charge a guarantee fee while guaran-
teeing a loan.

The Bank will be managed by a
Boarg of Governors, and each member
will be represented on the Board of
Governors. The head-office of the Bank
will be located in Manila in the Phil-
lippines, and it will have branches in
the member countries.

1 shall now say a few words about
the Bill. The Bill gives legal sanction
in India to articles 49, 80, 51, 52, 53,
54, 55 and 56 of the International
Agreement. Article 49 of the Agree-
ment provides that the Bank shall have
power to contract, to acquire and sell
immovable and movable property and
to institute legal proceedings. Article
50 gives immunity to the Bank from
judicial proceedings anqd legal pro-
cesses. Article 51 guarantees that the
property and assets of the Bank,
wheresover located, shall be immune
from search, requisition, confiscation or
expropriation by executive or legal
action. Article 556 provides that all
Governors, Directors, officers and em-
ployees of the Bank shall be immune
from legal process with respect to acts
performed by them in their official
capacity. Article 56 provides that the
Bank, the assets, property, income and
transactions shall be exempt from all
taxation and from all customs duties
and that no tax shall be levied on the
salaries and emoluments paid by the
Bank to its directors, officers anq em-
ployees. But the Bill, while accepting
Article 56, makes a proviso to it that
goods imported into India free of cus-
toms duty shall be subject to restric-
tions on their subsequent sale in India,
and that the prices of such imported
goods sold in Indla shall be subject to
duties and taxes.

With these words, Sir, | welcome
this laudable Bl
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Shri M. N. Swamy (Ongole): Mr.
Speaker, Sir, I rise to oppose this Bill.
‘While doing so, it is not as if we are
against the inflow of capital to bulld
our industries to develop our country.
But the whole scheme, the whole idea,
although it has been discussed on
several occasions at the UNO and at
the regional conferences of the Afro-
Aslan countries, was sponsored by
America and other western countries,
saying that they should have an Asian
Bank of their own choice and funds
will be made available. It was per-
haps the United States of America that
first moved this idea of the Asian
Bank.

Who are these regional members and
who are these non-regional members?
India is a non-aligned country. We
have been functioning in the U.N.O.
There have been several non-aligned
gatherings. In this list of 19 regional
countries, I find that they are those
who have never been one with us in
the UNO in the voting system or in
the non-aligned conferences. Barring,
Nepal, Afghanistan, Cambodia and one
other country, none of these coun-
tries—Thailand, Malaysia, Philippines,
Australia and all others in this long
list—has been one with us, they have
all been one with Anglo-American im-
perialism in the UNO. They have
been against us all along, when occa-
sion has arisen for our national inte-
rests. Therefore, it is wrong to say
that here is a regional gathering to
develop the region, that we are having
more inflow of foreign capital and,
therefore, it is a fine chance for all
concerned to develop the country for-
ward.

Then, the non-regional countries are
Canada, Britain and America. Ame-
rica, we find from our experience of
the Worlq Bank, leave aside the Asian
Bank, when we go for foreign aid or
let us take the fertiliser plant, they
want more shares. They want equity
of management and of shares. That is
what they want. It is not a question
of capital to make India go ahead with
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its development plans and other acti-
vities. It is not that.

16.16 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Today, foreign countries, mostly
‘western countries, in the name of food,
education, technical know-how and
other advice, are penetrating into the
Afro-Asian countries. That is the ex-
perience of several nations around us.
That is how in the name of foreign aid
and assistance, they are toppling down
the governments of several countries
whom they do not like, whom they do
not want, who do not cooperate with
them and who do not bow down to
their wishes. That is our experience
in several Afro-Asian countries in the
last two or three months. Do we not
see that in Asia today? What
is happening in Indonesia, as my hon.
friend pointed out?

Then, West Germany, a countr;
that is now rising up on old Nazi me
thods, a country that is now aiding
Tsrae] against the Arab world with
all weapons and money, a country
that is today supporting Pakistan by
arms and ammunitions, is the gecond
biggest non-regional force that is con-
tributing to the capital of this Bank.
Therefore, it is a very very danger-
ous scheme. Although the name is
Asian Development Bank, the idea is
different.

Today, in the Far East, Ameriea
and Britain and their other friends
want a say. They want to dictate
terms. It is not in a straight line that
we find things today. By all indirect
methods they do it. Therefore, this
Asian Development Bank is a very
dangerous scheme. It Is not g ques-
tion of capital. It is not as though
we are against capital.

My hon. friends have said that we
wanted directorship in the benk or
that jts headquarters ghould be situa-
ted in Calcutta. These are all minor
things, whether its headquarters is in
Manila, in Australia or in Calcutta.
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Similarly, it is not a directorship that

is wanted. The thing is that the

forces that are working behind the

whole jdea are mainly America and
Britain.

We are a developing nation and
several of the Far Eastern and Asian
countries are in need of funds. We
want more of developmental activities
and more of projects; therefore, we
want more funds. That is true. But
let us look at the discussions gt the
regional gatheringg of  Afro-Asian
countries. What do they really want
today? Let wus know their minds.
From the discussions as reported in
the Economic Weekly of May 16, 1964
I want to quote what the Nigerian
Minister of Commerce says. Whil2
talking of his country and the count-
ries of Africa and Asia and what real-
ly are their problems he says:—

“Between 1948 and 1961, while thc
value of our exports increased by
only 173 per cent, the value of im-
ports increased by about 447 per
cent. The position is even worse
when we take the more important
export commoditieg in our country,
Between 1854 and 1862, the unit
value of our exports of cocoa and
groundnuts have been on the dec-
line, falling from £70 to £51".

Then, he goes on {o say:

“The developing countrieg are pot
invoking pity, nor arc they asking
for charity. They feel that they hav.
been subsidising and underwriting
the economic growth and rising
standard of living of the advanced
industrialised nations”

He further goes on to say that
cocoa is their primary product
through which they have been earn-
ing foreign exchange. He says that
when the cost of cocoa was £3500
per ton, there was a hue and cry in
the Western countries, “The cost is
very much high. Please reduce 1"
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When it had been reduced to £ 170
or £200 per ton of cocoa, then it did
not become very profitable to the gro-
wers. Then, they approached the
Western  countries and they said,
“Well, let us leave things to the law
of supply and demund. Let us leave it
to the natural forces of free market.”
Therefore, that js how they feel today
that the Western countries do not al-
low their primary commeodities to
enter their markets. All sowtg of
restrictions are imposed on them. They
do pot encourage their primary pro-
ducts in all the developed Western
countrieg and they do not get the pro-
per remunerative prices. That is the
experience of the several countries in
this region. Take, for instance, Pak-
istan and Iran. Iran’s Minister of
Commerce also says so. What about
Burma? Burma is our next-door nei-
ghbour. She is not 3 member of
this Bank though the gates are open
for her. But she has not entered into
it. This ig what Burma’s Ministcr
says:

Asian

“It is not only that the infant in-
dustries of the developing countries
have to compete with the establish-
ed modern industries of the deve-
loped countries, but their agricul-
tural sector meets with gtiff and
often times unfair competition
“from protected agricultural gector
of the developed countries.

These are some of the problems that
are there.

What they feel is that they must
have a fair trade with the developed
nations and that they must earn pro-
per price for their primary commo-
dities. But that is not happening.
That encouragement is not being given
by the developed countries. That is the
experience of all these countries :n
this regiom.

There is one thing more. We have
got not only the Western powers but
we have also got the gocialist block.
Where are they? They are bullding
our industries; they are building our
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stee] plants; they are helping us in
many ways. But they are not thc
members of this Asian Development
Bank. No socialist country which is
aiding several of the Afro-Asian coun-
tries in their plans, in their industrial
devel it has cho to find a
place in this Asian Development Bank
because they xnow it better and they
are certain that this Bank ig not going
te help industries, to help develop-
ment in Far-Eastern and Asian count-
ries. That is why, although the social-
ist block of countries are there help-
ing individually the countries in Asia,
they have not become the members of
this Bank, ’

Lastly, why I oppose this measure
is for thig reason. I would like to
quote from the minutes of the Unit-
ed Nations Information Service Bulle-
tin on Economic Commission for Asiz
and the Far East. I gimply read what
the Government of Cambodia which
is a member of this Bank says. Th~
delegate, Mr. Srey Pong says:

“He also hoped that political con-
siderations would not enter into the
Bank’s operations but that these
would be determined by economic
considerations alone.” :

Here js a country which doubts and
rather hestitates to believe that thc
operations of the Bank would be
purely economic. The Cambodian de-
Jegate himself has expressed his opi-
nion that the economic considerations

‘ alone may not be the guiding factor.

Lastly, we find that Taiwan, which
ig a small country, is also a member.
This is the report about what the
Taiwan delegate Mr. T. C. Pan, said
on the Asian Development Bank:

‘Mr. T. C. Pan (China) was of
the view that the Bank ghould in-
vest not only in machinery, equip-
ment, buildings or roads, but should
enter such fields as  education,
health, land-use etc.

He pointed out that it would be
no good to lend monmey to build
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additional schools unless thig were
accompanied with effective plans to
modernize teaching methods, curri-
cula and school administration’.

So, we find that Taiwan wants this
Bank to give aid to modernize teach-
ing methods, curriculg and school ad-
ministration too. Then we find that:

‘He strongly recommended tha.
the Bank should render service as
much in the social field gs in th:
economic field.’

Please note that he wants services to
be rendered in the social field also. It
was not Taiwan that was speaking, but
ag the American mouth-piece, Tai-
wan, that was speaking what America
wanted. They not only want to give
eccnomic assistance, but they want tv
change the social fabric of our coun-
try. They want to cut at our educa-
tion, design our educational methods,
and everything else, as they desire
and need. They want to bring up 4
new generation in the Far East to
American requirements. As perhaps
in the good olden days when the Bri-
tishers, came here first they started
schoolg and universities to train cleri-
cal staff. Similarly Americans want to
do so today in India and in Asia in
the name of this Bank.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.
Only 2 hours have been allotted for
thig Bill.

Shri M. N. Swamy: Then, I shall
conclude.

Shri V. B. Gandhi (Bombay Central
South): The purpose of this Bill is
to provide for the implementation of
the international agreement establish-
ing the Asian Development Bank. The
Bill, should normally raise no contro-
versy. But as we have heard two
speeches from the Opposition, as a
matter of fact, it hag given rise to
controversy. We can only say that we
are a little surprised at the fact that
this controversy should have arisen at
this stage, when the Bank hag hardly
come into existence and has hardly
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had time to operate and show its
pointg of strength and weakness. It is
;ather premature. The Bill should,
therefore, be welcomed and support-
ed.

This is a short Bill, There are only
two main clauses which need to be
considered. One js clause 8 which
authorises the Centra] Government to
make paymentg to the Bank out of the
Consolidated Fund of India for vari-
ous purposes such as the subscrip-
tions to the capital, or the commis-
<ions or for taking care of the fluc-
tuation in the exchange value of the
currency holdings which the Bank
will be holding. We, that is Indie,
centribute something like 23.25 mil-
lion dollars in Indian currency, and
the value of this currency may
change, and it j5 only right that some
provision should be made to protect
the Bank from loss on that account.

The other main clause is clause 5
which deals with some of the jmmu-
nities, exemptions, privileges and sta-
tus etc. which are to be granted to
the new Asian Development Bank.

Ag has been already explained be-
fore, we can see fhat there is nothing
new in these i i
or immunitics that are going to be
granted. They are really customary
in the case of international institu-
tiong of this standing, that is, of the
standing of this new Asian Develop-
ment Bank that is going to be estab-
lished.

Then there is another point. These
concessions, exemptions, privileges
and statug are nol something that we
alone gre going to grant to the new
Bank. But the new bank will receive
similar privileges and status and ex-
emptions in all other countries where-
ver it is going to  function. That
<hould dispose of thiz point. I won't
claborate on it any more.

This new bank iz designed to pro-
vide additional development
for the region and it is going to do so
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through mobilising and increasing do-
mestic savings. Now, many countries
in this region, as we know, are not
very rich countries and we know that
their capacity for savings is limited.
To expect that through their own sav-
ings unaided by other sources from
outside the region we will be able to
achieve the object will be like trying
lo pull curselves up by our own boot-
straps.

Asian

This is an experiment that is going
lo be made in regional co-operation,
and 1 for one would think that the
efflort is not worth making if we are
nct going to have the co-operation of
other advanced countries in the mat-
ter of providing a greater flow of
' developmen: funds into this region.

Something is said about weaker
countries, that thes¢ countries, smali
and weak, will not get justice in the
kind of set-up that hus been built up
for this Bank I am glad to see that
in the constitution of this bank, in the
agreement establishing the Asian
Development Bank, there is a clear
statement of purpose. I am referring
to art. 2 which says that the ‘purpose
of the bank will be to utilise the
resources at its disposal for financing
development of developing member
countries . . ' Then it goes on to
say, ‘Having regard to the needs of
1the smaller or less developed member
countries in the region’. Now, it is
heartening to see that this new insti-
tution is aware of the great need of
paving attention to small and weak
countries or member countries in the
region,

One of the objects of the new insti-
tution is to promotc the orderly ex-
pansion of foreign trade, in particular
intra-regional trade. We all know that
the potentialities of intra-regional
trade among these countries are sim-
ply immense, and have not been ex-
ploited the way they should have been.
I have here some figures showing that
the expansion of trade among Asian
countries declined in the past, in the
past ten rears. In 1963-64 the inter-
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Asian trade formed just about 37'6
per cent of the total trade, while ten
years ago the trade was 40‘8 per cent.
This is a sad state of affairs that due
to lack of co-operation and the habit
of co-operation among the countries
of this region, intra-regional trade has
been so badly neglected and allowed
to decline Something very much can
be done to whip up this side of the
activity through the instrumentality
of the new Bank.

Sometimes the question is raised
whether the new bank should grant
soft loans or hard loans, I think the
question is a bit premature. If one
is to state a policy, one could say that
the Bank's policy should be neither
conservative nor too liberal, but it
should be prudent and forward looking.
1 am glad that the Bank has shown
awareness of the needs, the special
needs of the countries of the region
who will not be able to take advantage
of the kind of standard loans, hard
loans, but who have to be provided
with finance, development finance, of
certain other kinds. For that purpose
we see that there is a provision that
the bank is going to set aside 10 per
cent of the paid-up capital of the
bank, and out of this it is going to
establish a special fund to be utilised
for the needs of these weak people.
Also, we find the U, S. Government
has offered 100 million dollars towards
the special fund of this bank, which
also is to be used for granting special
loans to member countries.

Shri B. R. Bhagat: Mr,
Speaker, the hon. member opposite
when he rose to speak 1 expected
the severe tone of his criticism and
while listening to his speech my ex-
pectations were more than fulfilled.
My only satisfaction is that the House
has not reacted favourably to him or
reciprocated his sentiments. He wants
that the Bill be postponed and taken
up in the next session because he says
the House has not got time 1o go into
this or it would not be able to devote
suffizient nttention to a measure like
this. He objected to my statement

Deputy-
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also that this was a simple Bill. When
1 said imple I did not mean that the
Bill does not contain verious pro-
visions. I mean that the principle as
such wag not a new principle; it has
been accepted; it is not as if it had not
ut all been discussed. The burden of
his speech was to attack the principle
of economic co-operation which ac-
cording to him is one of neo-
colonialism and which interferes with
the cconomic freedom of the countries
n this region. I think the House is
wedded to the principle of eronomic
co-operation and since we are follow-
ing an independent ligned
policy we have accepted aid from all
quarters consistent with our interest
and dignity. This has been repeated-
v accepted by the House. Even in
the recent debate, I think no one sug-
gested that we should not accept any
nid. The principle of foreign co-
operation has been accepted. In that
connection 1 said that there is a new
agency for co-operation, the Asian
Development Bank. From that point
of view it is a simple measure. The
Housc can certainly go into the de-
tails if the Members are willing. That
is why we circulated the agreement
immediately after it was signed; we
got printed copies and we sent it to
all members; it has been debated in
the country and hon. members have
quoted from the journals in the coun-
try as well as outside although it is
nril_v one type of criticism he has
quoted. Particularly, he has referre_d
1o a leading article of an cconomic
journal which 1 had also the honour
fo read; it had ceased publication. 1
respect it. It does not mean that all
that it sa's is correct. That particular
journal has a particular angle in res-
pect of economic aid. He also quoted
from un American journal which he
describeq as fairly respectable, the
New York Herdid Tribune. That also
has its own angle about this. They
may be right or wrong; they may be
quoted by anybody. But even in
America there are other papers, more
respectable and more mature than that
paper which have given a different
opinion about this matter. But the
point is that the basis should not be
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this opinion expressed anywhere; the
basis should be the merits of the case
and how far it meets our own national
interest. Although his speech was
full of political overtones, which also
1 expected and I also ccncede that o
purely economic measure of this kind
has a political angle. we cannot di-
vorce politics from economics in our
every day life, particularly in the pre-
sent day world, the point iy that
all the apprehensioas or misapprehen-
sions thut he expressed arosc mostly
out of his own studies of this matter.
his own attitude towards foreign aid,
towards these institutions. Accord-
ing to him, ecven the Econo-
mic Commission for Asla and the
Far East is dominated by American
thinking. He many be right but accor-
ding to me he is wrong. But he may
be right according to his own view. But
the point is that if vou see the history
in this matter, it is this. He concedes
that both the American and the Japa-
nece, in the beginning, were cool about
the setting up of the Asian Deve-
lopment Bank. He quoted fiom
the Wellington report and only after
that he said that President Johnson's
announcement in a speech, a south-
east Asian fund-that the Americap
interest came in. But he missed this
fact that when the Secretary-General

of the United Nations who is u
very distinguished Acicn. made a
request  to the  Presicent that
part of this tund should

be made uvailable for the Asian De-
velopment, it was agreed to, It is a
very significant fact. The fact is that,
howsoever it may he described as an
American-Asian Bank, it does not
make this bank an Americun bank.
It is an Asian Bank. becausc largely
it is the effort of the Asian countries.
He may likc¢ some of the countries
and may nof .ike come of the coun-
tries, and to describe some of these
countries, smaller countrizs, o8 chikens
under the wings of the Ame-
ricans, is not proper. 1 think those
countries will feel it very strongly,
and rightly su. There are countries,
big and small, and there are countries
who may be some sort of satellites
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under one group or the other. But in
this country, we have followed, as I
said, a non-aligned and independent
way; we judge each country from its
own policies, we judge the countries
from their economic and political
policies, and we do not judge them as
satellites of one big power or an-
other. Therefore, howsoever he may
be right in his own thinking that
some of these Asian countries
are smaller and are just chic-
kens—they may be smaller—I can
tell him from my own experi-
ence that each one of those countries
is very jealous of its own economic
and political freedom. They are
fighting and they will fight to the last
for keeping their own economic via-
ability and their own freedom. They
are much more sensitive gbout their
own national interests and feelings
than many of the bigger countries.

Therefore, the point is that this is
purely an Asian Bank, and its manage-
ment is entirely Asian. The manage-
ment of this agreement also will be

Asian. The fact |is that we
have imported capital from outside
the region for the simple reason
that there j5 paucity of capital
in the region. If there was that
much amount of capital

available in this region, there would
have been no need for importing it
fram outside, and because capital plays
an important part as an economic
stimulant and as a stimulant to growth
it was necessary to have capital
from ouside. Therefore, the choice
is that it is better to have capital from
outside, from the developed countries,
through the agency of a multilatral
organisation like this, than to have to
negotiate bilaterally where there may
be all the various pulls which may
be operating between the two countries.
Therefore, the choice is glways that.
The dangers of political domination
are minimised in a multilateral
arrangement of this kind, and that is
the reason for having an Asian Bank
of this nature.

Therefore, the Asian Bank ig the
result of the efforts of the regional
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countries of the ECAFE region. It
will be managed entirely by the Asian
talents and Asian expertise, and the
fact that there has been capital from
outside does not detract from its basic
Asian character. Therefore, to des-
cribe it in anyway, that it is an orga-
nisation which is being dominated by
any big power or the other is not &
statement of fact.

Secondly, the hon. Member said
that even in the matter of arrange-
ment, India does not figure well be-
causc it has no permanent seat on the
Board of Executive Directors. The
arrangement here is different from
the World Bank, It neeq not be a
copy of the World Bank. We may
benefit from the experience of the
World Bank which has played a lead-
Ing role in international lending and
international economic co-operation
and we may benefit from other ex-
periences also; for that matter, we
may benefit from the Inter-American
Bank or the African Bank. But it
need not be that we should have a
copy of it.

The Directors are electeq and India
wlth its share capital and voting rights
will be able to have its Director in
any election. The voting rights will
be distributed 20 pereent equally
among all the countries and 80 per
rent in proportion to their share capi-
tal. This will give the benefit to the
smaller countries of the region as
against the big capital-subscribing
countries. That is also to give &
balance in favour of the region, par-
ticularly smaller countries. India will
have a voting strength of 8.67 per cent.
According to Annexure B, there are
10 Directors-non-regional countries
will have 3 and regional countries
will have 7 Directors. The total voting
of the regional countries is 68.84 per
cent. 10 per cent of this comes to 6.884
per cent, which is the percentage re-
quireq to get a Director elected by
any country. India having 8.6 per
cent, will always be able to elect a
Director. Therefore, even though there
is no provision for permanent Execu-



Asian

16953

tive Directors, in any election India
will have a place anq a say.

As I said, in an institution like this,
all the countries of the region, irres-
pective of their political views, have
the right to be ented. It will
not be an institution which will be
dominated by any group. India has
emphasised in a]l the meetings that
the management has to be firm and of
a very high leve] of technical effici-
ency ang the projects will have to be
determined on merits and merits
alone, considering what they are going
to contribute to the region and to the
member countries. The projects should
be good and be able to sustain
themselveg on their own merits.
Selection of projects can only be on
that basis. Therefore, howsoever in
the background certain political forces
may be operating, if a particular
country with the help of some other
countries ig able to dominate this Bank
then that will be the end of the Bank.
This feeling is very strong in the re-
gion. There was this unanimous fee-
ling in all these countries that the
Bank has to be operated purely on
economic and technical terms, Poli-
tics should not have a part to play in
an institution like this. Therefore,
I think the misgivings that have been
expressed are wrong. One only
wishes that thig Bank has ample
opportunities and support from all
the member-countries to play its role
in the development of the region,
which is so badly needed. It is ex-
pected that in the coming months,
when the Bank starts functioning, the
regional talents-managerial, technical
etc.—would be available to it and it
will be purely Asian management.
If we follow the correct traditions of
comp indep e and judging
projects on merits and economic
criterig only, I think the Bank would
be making a great contribution to-
wards the economic cooperation of the
region, which is so badly needed.

1 would like to emphasise again,
in conclusion, that by participating in
this Bank, we have fulfilled a role that
was expected of us in strengthening
the Asian character of the manage-
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ment and making the Asian Bank
truly Asian and bringing about eco-
nomic cooperation in this part of the
world through this multi-lateral
agency. The fears expressed are un-
founded.

With these words, I commend this
Bill.

Shri M. N. Swamy: How is it that
the socialist bloc of countries, essenti-
ally the Soviet Union which ig very
much assisting India and other coun-
tries in their developmental activities,
have not joined this Bank. What was
their approach to this question?

Shri B, R. Bhagat: It is true that
they have not joined, but some of the
countries in the region, socialist coun-
tries or communist countries, might
come in later on. The attitude of the
Soviet Union is that they have offe-
req constructive cooperation to this
Bank. For actual participation in
share capital they have their own
constitution and other difficulties in
the particular way of participation
But they have not closed the doors
for joining and they have offered
constructive cooperation in the func-
tioning of this Bank. Then there are
the non-regional countries like Yugo-
slavia which have expressed a desire
to joint this Bank.

Mr. Deputy-Speaker:
is:

The question

That the Bill to implement the
international agreement for the
establishment and operation of the
Asian Development Bank and for
matters connecteq therewith be
taken into consideration.”

The motion was adopted.

There are no amendments to any of
the clauses. I shall put them together,
The question is:

That clauses 2 o 7 and the
Schedule stand part of the Bill."
The motion was adopted.
Clauseg 2 to 7 and the Schedule were

added to the Bill.
Clause 1. the Enacting Formula and
the Title were added to the Rill.
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Shri B. R. Bhagat: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker:
“That the Bill be

Motion moved:

passed.”

Shri H. N. Mukerjee: Sir, I have not
the foggiest hope of ever being able
to persuade my hon. friend, the Mini-
ster of State as long as he holds to
the kind of doctrines which he pro-
pounded and the portfolio to which he
clings, but at least I am grateful for
small mercies, and 1 notice that he
was good enough to recognise that
economic matters do get tinged with
political overtones. That was exactly
why I wanted to sound a note of war-
ning. He does not heed to any warn-
ing. I do not know what particular
paradise he wishes to inhabit. But if
he is unaware of the kind of objective
with which President Johnson's dra-
matic announcement took place, which
was followed up by so many other
things, I am very sorry for my coun-
try. I would like only to add one
thing, that I am not at all convinced
about his explanation of voting rights.
He tried to say how this might help
India. It might conceivably help India
from the statistics, which he gives us,
but he told us that 20 per cent is to be
equally for all the constituents and
80 per cent to share capital. T should
have thought, if he was going to have
any kind of sound democratic compo-
sition the proportion would have been
very different, but India does seem to
have agreeq to this kind of thing. I
am very sorry he has not found his
way to accept some of the modifica-
tions. I am very sorry he is present-
ing this Bill as something which the
country ought to accept as a very good
‘hing and he disregarded the many
points which I have brought out.

Mr. Deputy-Speaker: The question
15
“That the Bill be passed.”

The wmotion was adopted.

”.‘NI-IW-_A—n_-Hour b;;ussion.
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DELHI

ADMINISTRATION BILL—
Contd.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg to
move:

“That the Bill to provide for the
udministration of the Union terri-
tory of Delhi and for matters con-
nected therewith, as reported by
the Joint Committee, be taken into
consideration.”

Mr. Deputy-Speaker: The hon. Mini-
ster may .continue on the next day.
The House will take up the Half-hour-
discussion now.

17 hrs.

URBANISATION OF AREAS*

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, Sir, | am
raising ihis discussion on account of
the unsatisfactory nature of the
answers which were given by Govern-
ment to Starred Question No. 1109 on
the 14th April, 1966. This had relation
to the urbanisation of areas and Gov-
ernment had been asked if it had stu-
died the reports prepared by the Cal-
cutta Metropolitan Planning Organi-
sation on India's urbanisation and what
were its salient features. Government
gave us the benefit of a note prepared
by somebody in the CMPO and almost
left it at that

The Minister of Planning, in answer-
ing supplementaries. could only say
that there already is a plan for Cal-
cutta which the Government of India
had started during the Third Plan and
that they had still to decide what
should be the programme for the
Fourth Plan. When it was pointed to
him that the note on urbanisation





